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T AT
[qd < X (i)

AT, 2 FLat, 2026
(= srfafa 1989 #ir ey 20U ¥ aga =)

FT.3M. 468(37).—LeTa (Terrer) stfarfaara, 1989(24/89) (& o+ aTa I ATAIHW FgT 4T B)
FT g 20T FiT IT-TRT(1) FRT & ARRAT 6 qgd, % TR 36 910 F Jq€ 319 & 18 & qrasti=®
3297  forw, qfw, et w@fery Bawor 7t gom sa=T | gy 3w g, & Yora oS & oo &
T sraeTs §, 997q, g w9 T F Hhgew [ # "areed? R it 7o AT W SWW -
FFFaT & N T 746/19-21 9 ATHALH TAHT HCAT THUA-425 Fl 98 A & 98 U aAax fosr
w1 Awtor =oer g T s T AfS3rger F3 FT e ST w2l

I 0 H Baag #r2 off =xf<r, Afag=er & oo § e fi i 7 (30) A & Fi srater
& A<, S ATTHAT AT 7T 209 il ITAT(1) F TefT  TATST & 1T UET 7 3 TS0 9T AT 397
AT

TAF AT, HEAH TR orata qfi sfdwgw F g asm wfgwrd (we) asea wshg
afgart (Fden) Siwgaw B aeeax Reiew i ger 9 W W - Hiwgad & g 5l
746/19-21 9T ATAEEH TAHT G&AT THUA-425 F 58 FA & a5 U arax foisr &1 At ey &
forfera =7 & sirees woqa it SO q9T UF SRy e Ryt frar S s qeam arieer,

686 GI1/2026 (1)
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AT &l ATy a8 AKTT =9 7 1 A7 e FoheT fater et & A1eaw &, gaa1s &1 a6 &, 37
UH SMIET G & TET T AEeTF AR A S+, AR IS BT, FA 6 TAT, SA7 o6 qeq7 Tiveranrs
ATTITF THH ATTIAT T TATRTT IT AEATHIL FT TN

3<% srferfa=rm 3 20D Fit IT-4mT(2) F FARTa T ISRy gTeT Sy AT WA e ofv sreer v
ST /AT STOAT| 3] SATEEEAT & AT S aATAT S 1 TS0 ST 37+ [aaeor Iqeed g ¥ 3=g®
=IF gTET TEA| TTFEHTET 3 SULh F1ATrd | IRT [Aeqor 3 ST @ehar 2
AT

A Yo TRATSET SreIie ater weer T & Aoy oo § “areeax e it qor AT 1 I -
sfrrpers & = fFft 746/19-21 9= ATaY THHT AT TATA-426 FT 6 FA & I8 U A< fos
&1 w0 ¥ fore =it & 9 a1 QAT §=Teit & Afewufad o s aret i & &term [ar
(TR 1) FET A )

St 1 A1 Sl TS AR, siete gaer

(CRELEN))
wE. | ITEFATT Q?'Tj;f_{@ QEI;;:_ET‘I' ﬁm‘% ﬁasr i #1 e i 1 FHwT
1 EGL 286 0.17 0.334 et EEIRE
2 R 290 0.04 0.004 eft BRG]
3 T 296 0.24 0.147 wfrett At e
4 wH 297 0.72 0.389 et st oo
5 EGEl 298 0.12 0.071 weft EEIE\G]
6 EGE 299 0.1 0.066 et fastt g
7 EGE 301 0.18 0.043 afreft fastt afar
8 EGEl 304 0.71 0.016 weft EEIE\G]
9 T 354 0.21 0.121 et fastt g
10 EGE 355 0.28 0.063 afreft fastt afar
11 T 356 0.11 0.071 et AT qfr
12 EGL 357 0.17 0.081 et EEIEE
13 EGL 358 0.19 0.121 et EEIR S
14 EGE] 363 0.23 0.085 et EEIR S
15 A H 364 0.09 0.090 wfeft oty s
16 A H 365 0.06 0.052 wfeft oty s
17 EGE] 366 0.13 0.051 et EEIR S
18 EGL 367 0.11 0.017 et st qf@
19 EGL 368 0.04 0.046 et EEIR S
20 A H 369 0.04 0.040 wfeft oty s
21 EGL 370 0.03 0.020 et [EEIET]
22 T H 372 0.05 0.051 et BRG]
23 EGL 373 0.07 0.069 UK EEIR S
24 AR 374 0.07 0.074 et sty st
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HILT =T TSI AT

25 EGE 375 0.07 0.066 st qf&
26 R 376 0.25 0.005 sty st
27 T H 377 0.09 0.094 fostt oo
28 H 378 0.12 0.114 sty st
29 AH 381 0.42 0.248 sty st
30 T H 383 0.25 0.011 fostt oo
31 T H 384 0.15 0.145 fostt oo
32 AH 385 0.26 0.068 sty st
33 T H 386 0.16 0.005 fostt oo
34 = 391 0.3 0.065 At
35 T 495 0.27 0.077 RGO ()
36 R 496 0.15 0.073 BRG]
37 LG 497 0.12 0.089 EEIR
38 EGE 498 0.23 0.009 st sfer
39 o\ 505 0.45 0.021 st sfer
40 T H 506 0.28 0.189 Fostt oo
41 o\ 507 0.24 0.044 st sfer
42 o\ 508 0.1 0.095 st sfer
43 R 509 0.12 0.040 BRG]
44 EGE 510 0.18 0.143 Gl
45 = H 511 0.16 0.057 fasft sfer
46 EGEl 512 0.45 0.219 EEIE\G]
47 T 1816 0.04 0.002 st oo
48 = H 3061 0.051 0.051 fasft sfer
49 EGEl 3062 0.409 0.235 EEIE\G]
TS § F AR &8 4.284

.9, T FT AH Waﬁ'{@ Q?ﬁi_?r s ﬁg;m%ﬁ i 1 e

1 T 42/19p 1.64 0.15 T

2 TrSHIET 42/20p 0.6 0.14 AT

3 TrEHEYeT 42/22p 0.44 0.27 AT

4 T 42/23p 0.13 0.10 AT

5 TrSHIET 43/11p 0.26 0.14 T

6 TrEHEYeT 43/12p 0.74 0.12 T

7 T 44/1p 0.21 0.20 AT

8 TrSHIET 44/2p 0.17 0.03 T

9 YT 44/18p 0.16 0.01 EEICR

10 TreHYeT 44/21p 0.18 0.20 AATALT

11 T 44/22A 0.12 0.03 AT
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12 TrHEIET 44/23p 0.1 0.06 AT
13 YT 44/24 0.05 0.05 AT
14 TrEHIeT 44/25p 0.04 0.03 AT
15 TrEHIET 44/26p 0.5 0.06 HATALY
16 YT 44/27p 0.3 0.01 AT
17 TrEHIeT 44/28p 0.54 0.21 AT
18 YT 44/28p 0.54 0.06 AT
19 YT 44/28B1 0.54 0.03 AT
20 TrEHIeT 44/29p 0.17 0.13 AT
21 TrEHIeT 45 1.6 0.25 TR
22 YT 46/1p 1.69 0.16 Gl
wFE § 3 aftnrRe & 2.44
I
fasft st
T T ATH LR Tﬁ:_r;g[zr / T o NN T
= 0.077 4.207 0.00 0.00 4.284
TreHYET 0.000 1.760 0.28 0.40 2.44
T 0.077 5.967 0.28 0.40 6.724
[FT. &. CAO/CON/RSP/VSKP/ROBs/425/20A]
AT FHIY GTH, & Soniaae (Fafor-11)
MINISTRY OF RAILWAYS
[East Coast Railway (Construction)]
NOTIFICATION

Bhubaneswar, the 2nd February, 2026
Notice under Section 20A of the Railways Act - 1989

S.0. 468(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (herein after referred as the said Act.), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to is required
for the execution of Special Railway Project, namely, “Construction of Road over Bridge in lieu of closing of
manned LC No ML - 425 at Km 746/19-21 between Urlam - Srikakulam on Main Line of Waltair Division” in
Srikakulam district in the state of Andhra Pradesh, hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of (30) thirty days from the date of publication of
the notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Competent Authority Land Acquisition
(CALA) i.e. The Revenue Divisional officer (RDO), Srikakulam for Construction of Road over Bridge in lieu of
closing of manned LC No ML - 425 at Km 746/19-21 between Urlam - Srikakulam on Main Line of Waltair
Division” in writing, and shall set out grounds thereof and competent authority shall give the objector an opportunity
of being head, either in person or through a legal practitioner and may after hearing all such objections and after
making such further inquiry if any as the competent authority thinks necessary by order either allow or disallow the
objections.
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Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-I) attached here with to be acquired with or without structures, for
Special Railway Project namely “Construction of Road over Bridge in lieu of closing of manned LC No ML - 425
at Km 746/19-21 between Urlam - Srikakulam on Main Line of Waltair Division” in Srikakulam district in the
state of Andhra Pradesh.

Name of the District & State: Srikakulam & Andhra Pradesh

(Annexure-I)

1\SJ:;_ Na\l:nilel:l);;he LP Number TOtﬁg_za In é&clfleu; lifld Kisam of Land Classification Of Land
Acres
1 PONNAM 286 0.17 0.334 WET PRIVATE LAND
2 PONNAM 290 0.04 0.004 WET PRIVATE LAND
3 PONNAM 296 0.24 0.147 WET PRIVATE LAND
4 PONNAM 297 0.72 0.389 WET PRIVATE LAND
5 PONNAM 298 0.12 0.071 WET PRIVATE LAND
6 PONNAM 299 0.1 0.066 WET PRIVATE LAND
7 PONNAM 301 0.18 0.043 WET PRIVATE LAND
8 PONNAM 304 0.71 0.016 WET PRIVATE LAND
9 PONNAM 354 0.21 0.121 WET PRIVATE LAND
10 PONNAM 355 0.28 0.063 WET PRIVATE LAND
11 PONNAM 356 0.11 0.071 WET PRIVATE LAND
12 PONNAM 357 0.17 0.081 WET PRIVATE LAND
13 PONNAM 358 0.19 0.121 WET PRIVATE LAND
14 PONNAM 363 0.23 0.085 WET PRIVATE LAND
15 PONNAM 364 0.09 0.090 WET PRIVATE LAND
16 PONNAM 365 0.06 0.052 WET PRIVATE LAND
17 PONNAM 366 0.13 0.051 WET PRIVATE LAND
18 PONNAM 367 0.11 0.017 WET PRIVATE LAND
19 PONNAM 368 0.04 0.046 WET PRIVATE LAND
20 PONNAM 369 0.04 0.040 WET PRIVATE LAND
21 PONNAM 370 0.03 0.020 WET PRIVATE LAND
22 PONNAM 372 0.05 0.051 WET PRIVATE LAND
23 PONNAM 373 0.07 0.069 WET PRIVATE LAND
24 PONNAM 374 0.07 0.074 WET PRIVATE LAND
25 PONNAM 375 0.07 0.066 WET PRIVATE LAND
26 PONNAM 376 0.25 0.005 WET PRIVATE LAND
27 PONNAM 377 0.09 0.094 WET PRIVATE LAND
28 PONNAM 378 0.12 0.114 WET PRIVATE LAND
29 PONNAM 381 0.42 0.248 WET PRIVATE LAND
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30 PONNAM 383 0.25 0.011 WET PRIVATE LAND
31 PONNAM 384 0.15 0.145 WET PRIVATE LAND
32 PONNAM 385 0.26 0.068 WET PRIVATE LAND
33 PONNAM 386 0.16 0.005 WET PRIVATE LAND
34 PONNAM 391 0.3 0.065 WET PRIVATE LAND
35 PONNAM 495 0.27 0.077 PORAMBOKE GOVT LAND
36 PONNAM 496 0.15 0.073 WET PRIVATE LAND
37 PONNAM 497 0.12 0.089 WET PRIVATE LAND
38 PONNAM 498 0.23 0.009 WET PRIVATE LAND
39 PONNAM 505 0.45 0.021 WET PRIVATE LAND
40 PONNAM 506 0.28 0.189 WET PRIVATE LAND
41 PONNAM 507 0.24 0.044 WET PRIVATE LAND
42 PONNAM 508 0.1 0.095 WET PRIVATE LAND
43 PONNAM 509 0.12 0.040 WET PRIVATE LAND
44 PONNAM 510 0.18 0.143 WET PRIVATE LAND
45 PONNAM 511 0.16 0.057 WET PRIVATE LAND
46 PONNAM 512 0.45 0.219 WET PRIVATE LAND
47 PONNAM 1816 0.04 0.002 WET PRIVATE LAND
48 PONNAM 3061 0.051 0.051 WET PRIVATE LAND
49 PONNAM 3062 0.409 0.235 WET PRIVATE LAND
Total Acquired Area In Acres 4.284

SI. No Na\r};lel;);:he Survey Number Totﬂézza In Acqui:::i;&srea In Classification of Land

1 PONNAMPETA 42/19p 1.64 0.15 PORAMBOKU

2 PONNAMPETA 42/20p 0.6 0.14 MANAVARI

3 PONNAMPETA 42/22p 0.44 0.27 MANAVARI

4 PONNAMPETA 42/23p 0.13 0.10 MANAVARI

5 PONNAMPETA 43/11p 0.26 0.14 MANAVARI

6 PONNAMPETA 43/12p 0.74 0.12 DRY

7 PONNAMPETA 44/1p 0.21 0.20 MANAVARI

8 PONNAMPETA 44/2p 017 0.03 MANAVARI

9 PONNAMPETA 44/18p 0.16 0.01 MANAVARI

10 PONNAMPETA 44/21p 0.18 0.20 MANAVARI

11 PONNAMPETA 44/22A 0.12 0.03 MANAVARI

12 PONNAMPETA 44/23p 0.1 0.06 MANAVARI

13 PONNAMPETA 44/24 0.05 0.05 MANAVARI

14 PONNAMPETA 44/25p 0.04 0.03 MANAVARI

15 PONNAMPETA 44/26p 05 0.06 MANAVARI

16 PONNAMPETA 44/27p 03 0.01 MANAVARI

17 PONNAMPETA 44/28p 0.54 0.21 MANAVARI

18 PONNAMPETA 44/28p 0.54 0.06 MANAVARI

19 PONNAMPETA 44/28B1 0.54 0.03 MANAVARI

20 PONNAMPETA 44/29p 0.17 0.13 MANAVARI

21 PONNAMPETA 45 1.6 0.25 PORAMBOKU
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22 | PONNAMPETA | 46/1p 1,69 0.16 DRY
Total Aquired Area In Acres 2.44
Abstract
PRIVATE LAND
Name of the Village Govt land Wet land{ Dry Land Poramboku Total
Manavari
PONNAM 0.077 4.207 0.00 0.00 4.284
PONNAMPETA 0.000 1.760 0.28 0.40 2.44
Total 0.077 5.967 0.28 0.40 6.724

I

[F. No. CAO/CON/RSP/VSKP/ROBs/425/20A]
AJAYA KUMAR SAMAL, Chief Engineer (Con-II)
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